
FORM A
PUBTIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (lnsolvency Resolution
Process lor Corporate Persons) Regulations, 201.6)

RETEVANT PARTICULARS

1 Name of corporate debtor
,

Kumarakom Aqua Serene Private
Limited

2. Date oI incorporation of corporate debtol 27 /02/2004
3. Authority under which corpora[e debtor is

i nco rlrorated / r'egistered
RoC-Ernakulam

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

u55 10 1K12004PTC016902

5. Address ol the registered office and principal
olfice (if any) of corporate debtor

Building No. 4 / 1,21Vettoor House
Kudavechoor P O Vaikom Kottayam KL
6861+4

6. Insolvency commencement date in respect of
corporate debtor

26/07 /2022**

7. Estimated date of closure of insolvency
resoluIion p rocess

22/01./2023

B. Name and registration number of the
insolvency prolessional acting as interim
resolution prof,essional

Name: Embrammadam Padmanabhan
M adhusudhanan

Registration No. I BBI/lP A-002 I lP -

N 01163/2 0 21.-2022 /13856

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Address: Embram Madarn, Near Siva
Temple, Nettoor PO, Ernakulam, Kerala
682040

Email: eprnadhusudhanan@gmail.com

10 Add ress and e-ma il to be used fo r
correspondence with the interim resolution
p ro fess io nal

Address: Fit'st Floot", Building No. C.C

s6/1,72
K.C. Abraham Master Road, Panampilly
Nagar, Kochi-682036

E mail :epmadhusudhanan@gmail.com

1,1.. Last date for submission of claims a9 /08/2022
12. Classes ol creditors, il any, under clause (b) of

sub-section (64) of section 21, ascertained by
the interim resolution professional

NA



13. Names of Insolvency Professionals identified
to ac[ as Authorised Representative of
creditors in a class (Three names for each
class)

NA

14. (aJ Relevant Forms and
(b) Details of authorized representatives

are available at:

Weblink:
ftlpryll i b b i, gov. i nJ e n /,h orl eld q vy ulad{l.;

PhysicalAddress: NA
FOR THE ATTENTION OF THE CREDITORS OF KUMARAKOM AQUA SERENE PRIVATE LIMITED

Notice is hereby given that the National Company Law Tribunal, Kochi has ordered the
conlmencelrrent of a corporate insolvency resolution process of the Kumarakom Aqua Serene
Privale Limited on 23 / 06 / 2022.
*x Hon'ble High Court of Kelala in WP(CI No, t8247 of 2022 IEJ on 09,06.2022 has srayed rhe
proceedings of the Hon'ble NCLT, Kochi dated 23106/2022 admitting the Corporate Insolvency
Resolution Process( CIRPJ. Thcrcfore Invoslvencv comulcuccnt datc has bccn chaugcd to datc
montioncd in colunt 6 supra,

The creditors o[Kumarakom Aqua Serene Private Limited, are het'eby called upon to subrnit their.
claims with proof oIt or before 09/0812022to the interim resolution professional at the address
mentioned against entry No. 10

The linancial creditors shall submit their claims wi[h proof by electronic means only. All other
creditot's may subrnit the claims with proofl in person, by post or by electronic means

A financial cl'editot'belonging to a class,as listed against the entry No 12, shall indicate its choice of
authorised t'epresentative ft'ot-tt among the three insolvency prolessionals listed against entry No 13
to act as au[horised lepresentative of the class lspecify class I in Form cA

Submission of false or misleading proofs of claim shall attract penalties

Name and Signature of Interim Resolution Professional. Embrammadarn' manabhan
M adhusudhanan

Date and Place 03l0B/2022
Ernakulam
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Evidence tampering: HC stays further 
proceedings against Antony Raju
Kochi: The Kerala High Court on Wednesday stayed 
for a month further proceedings in the evidence 
tampering case pending against Transport Minister 
Antony Raju before the Judicial First Class Magistrate 
Court, Nedumangad, Thiruvananthapuram. “It’s seen 
from the records that the proceedings as per law 
have not complied with in this case. And therefore I 
find a prima facie case, in favour of the petitioner. 
Hence, it’s ordered that there shall be an interim 
order staying all further proceedings in the case for 
one month,”Justice Ziyad Rahman A A said. The court 
also admitted the petition and issued notices to the
state government and the retired sheristadar of the 
Sessions Court, Thiruvananthapuram. 

Gas leak: AP CM orders  
high-level investigation

Visakhapatnam: A Day after more than 120 women 
fell ill after inhaling toxic gases emanating from a 

garment manufacturing unit, Andhra Pradesh Chief 
Minister Y S Jagan Mohan Reddy on Wednesday 

ordered a high-level committee probe into the gas 
leak incident at Brandix SEZ at Atchutapuram on 

Tuesday night. The committee will look into the 
incident and find out the cause of the tragedy. They 

will also discuss about steps to be taken to plug 
such incidents in future. Apart from the industry in 

question, the chief minister said that safety audit 
should be done at all the industries in the state. The 

government constituted a expert committee with 
senior experts from Hyderabad-based institutes. 

EXPRESS READ

Cong meet to 
discuss Rahul’s 
Bharat Yatra
E X P R E S S  N E W S  S E R V I C E  @T’Puram

STATE Congress president K 
Sudhakaran has called for a 
party executive meeting on Sun-
day to discuss the preparations 
for Rahul Gandhi’s Bharat Jodo 
Yatra which is scheduled to be-
g i n  o n  O c t o b e r  2  f ro m 
Kanyakumari. 

The plan to conduct ‘padayat-
ras’ in all districts to commemo-
rate the 75th anniversary of  In-
dian independence will also be 
finalised in the meeting. All 14 
district Congress chiefs in the 
state will start a week-long ‘pa-
dayatra’ on Tuesday traversing 
75km to observe the event.  

“Apart from kicking off  prep-
arations towards Bharat Jodo 
Yatra, we will discuss about the 
padayatras our district chiefs 
will be taking out from August 9 
to 15”, Sudhakaran told TNIE.

HC asks agency to explain incident 
at NEET centre that traumatised girls
E X P R E S S  N E W S  S E R V I C E  @Kochi

THE Kerala High Court on 
Wednesday directed the Na-
tional Testing Agency (NTA) 
to file a detailed statement ex-
plaining the manner in which 
the National Eligibility-cum-
Entrance Test (NEET) was 
conducted in the state. It also 
sought details on the inquiry 
conducted into the incident 
in which some girl candidates 
were forced to remove their 
innerwear at an exam centre 
in Kollam last month. The 
statement should be filed 
w i t h  a l l  s u p p o r t i n g 
documents.

A Division Bench issued 
the order on a petition filed 
by Asif  Azad, a party-in-per-
son, seeking compensation to 

the girl students who are 
forced to remove their inner-
wear which caused them 
mental trauma and stress be-
fore the exam. The peti-
tioner also sought to in-
troduce a common 
protocol for the con-
duct of  NEET. As per 
the complaint, the in-
cident took place after 
metallic hooks were de-
tected in the innerwear 
of  some girls during screen-
ing. Many girl students were 
asked to remove their inner-
wear if  they wanted to at-
tempt the exam, causing 
them severe emotional 
distress.

S Nirmal, counsel for the 
NTA, said with regard to the 
alleged incident, a case has 

been registered. The petition-
er had made inappropriate 
averments against the agen-
cy, which had conducted the 

NEET examination for 
nearly three lakh 

students across the 
country. Besides, 
the petition did 
not satisfy the re-
quirements of  a 

public  interest 
litigation.

The petitioner pointed 
out that it was not the first 
time that such an incident 
happened. A similar incident 
took place in 2017 in Kannur 
and four teachers of  a school 
were suspended for asking a 
girl to remove her innerwear 
before entering the exam 
hall.

Kerala Startup Mission @startup_mission
Grab this opportunity to grow your startup idea, establish and validate 
proof of concept and get commercialisation support from HPCL. Open call 
for applications for Udgam, an HPCL startup initiative program under the 
aegis of Startup India.

TWEET
OF THE 

DAY

Kerala police rule out involvement 
of Malayalis in Karnataka murders
Say reports of vehicle bearing state number used by culprits who killed Nettaru baseless

S H A N  A  S  @T’Puram

THE ongoing probe into the re-
cent communally-inspired tri-
ple murder in Dakshina Kan-
nada district in Karnataka has 
so far not revealed any Kerala 
connection, state police sources 
said, even as the department is 
maintaining a close watch in 
Kannur and Kasaragod dis-
tricts, which shares borders 
with Karnataka, to check any 
spillover of  violence from 
across the border.

Earlier, there were unveri-
fied reports that the killers of  
Yuva Morcha leader Praveen 
Nettaru on July 26 had arrived 
in a vehicle that bore a Kerala 
registration number plate. 
However, this claim has been 
found baseless during the sub-
sequent probe carried out by 
Karnataka police.

Kasaragod district police 
chief  Vaibhav Saxena said the 
claim that a vehicle bearing the 

Kerala registration number 
was used to commit the murder 
is not true and Karnataka po-
lice have so far not shared any 
inputs that suggested any sort 
of  involvement of  people from 
Kerala side of  the border in any 
of  the murders.  

“Being border districts 
whose demography is almost 
the same, we are regularly in 
touch with Mangaluru SP. If  
there was any information re-

garding involvement of  Keral-
ites in any of  these murders, 
they would have intimated us. 
All suspects arrested are from 
their side. The claim that a ve-
hicle bearing Kerala registra-
tion number was used for com-
mitting the offence is baseless,” 
he said.

The communally-sensitive 
Dakshina Kannada district saw 
back-to-back murders starting 
with that of  Masood, an 18-year-
old, who was killed at Bellare 
on July 21, followed by that of  
Praveen Nettaru (July 26) and 
Fazil of  Surathkal, who was 
hacked to death on July 28.

The police sources said the 
organisations allegedly in-
volved in the murders have 
strong presence in Kerala as 
well and in that scenario, the 
police are maintaining a high 

alert in Kannur and Kasara-
god. Kasaragod is specially be-
ing watched as it shares bor-
ders with three Karnataka 
taluks where the murders had 
occurred.

“The border points are being 
scrutinised to nix entry of  un-
wanted elements to the district. 
Intelligence sharing is also hap-
pening on a timely basis be-
tween the forces of  both the 
states. Kannur, which has a his-
tory of  violence between Mus-
lim and Hindu fundamentalist 
groups, is equally being 
watched. The police top brass 
had issued an alert across 
northern parts of  the state fol-
lowing the murders. That alert 
is yet to be withdrawn in 
Kasaragod,” said a senior of-
ficer of  Kerala Police.

The Karnataka government 
has handed over the probe into 
the murder of  BJP youth wing 
leader Praveen Nettaru to the 
National Investigation Agency.

The border points are being scrutinised to nix entry of unwanted 
elements to Kasaragod. Intelligence sharing is also happening on a 
timely basis between the forces of both the states — A poiice officer

Praveen Nettaru Mohammed Fazil

NO FISH, NO FOOD 
Egrets at the Muthalapozhi harbour near Perumathura in Thiruvananthapuram searching for food near people trying to catch 

fish. Fishermen are banned from venturing into the sea until  Thursday due to heavy rain and rough sea |  B P DEEPU

Plus-One classes to begin on Aug 25
E X P R E S S  N E W S  S E R V I C E  @T’Puram

THE General Education De-
partment intends to begin Plus 
One classes on August 25 after 
completing the admission proc-
ess, as per the main phases of  
the Higher Secondary seat al-
lotment, on August 24, General 
Education Minister V Sivankut-
ty has said.  

The department had earlier 
postponed the publication of  
the first allotment list to Friday 
(August 5). Admissions as per 
the first allotment list will be 
carried out from August 5 to 10. 
The second allotment list will 
be published on August 15 for 
which admissions will be held 
on August 16 and 17, “The final 
allotment list will be published 
on August 22 and the admission 
process will be completed by 

August 24,” the minister 
added.   

Sivankutty said the govern-
ment has decided to ban the use 
of  mobile phones by school stu-
dents in the classroom and also 
on the campus. Parents and 
teachers should ensure that the 
rule is strictly implemented. 
He noted that use of  mobile 

phones caused not only health 
issues but also behavioural 
problems in school children. 
Any programme in schools or-
ganised by government agen-
cies or NGOs that robs children 
of  class hours will not be al-
lowed, he said. 

The minister informed that a 
core committee has been con-
stituted to oversee the integra-
tion of  various departments as 
suggested in the first report of  
the M A Khader Committee on 
educational reforms. He added 
that the government will act on 
the recommendations as soon 
as the second volume of  the 
Khader committee report is 
out. On the noon meal scheme, 
the government has written to 
the Centre to immediately dis-
burse `142 crore that was due 
to the state in 2021-22. 

Major announcements

�Admissions as per first 
allotment list to be carried out 
from August 5 to 10

�Second allotment list to be 
published on August 15; 
admissions on August 16 and 17

�No programme organised by 
government agencies or NGOs 
that robs class hours allowed
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KTM

tlmw t\gvknwKv

shkv-t‰¨ tlmw t\-gv-knw-Kv
{]hrØn ]cn -N -b-ap≈ (kv{Xo/
]pcpj≥.) tcmKo]cn-N-cWw, inip kwc-
£-Ww, {]k-h-ip-{iq-j, ho´p-tPmen
F∂o tPmenIƒ°pw tPmen-sNøp-∂-
Xn\pw hnfn-°p-I.

sh-tÃ¨, ap-́ w
Cucm-‰p-t]´ tdmUv, C©-\m´v Bldg.
 Ph:9388810095, 9446813356

04862-255326
K2207-474379

Ir] tlmw t\-gv-knw-Kv
tcmKo-]-cn-N-c-Ww (M/F), inip-
kw-c-£-Ww, ho´p-tPm-en, {]k-
h-ip-{iq-j F∂o tPmenIƒ°v
tPmen-°msc th≠-hcpw tPmen
th≠hcpw hnfn-°p-I.

Ir] tlmw t\-gv-knwKv, ap-́ w

 Ph: 7902857211
9746518466

K2207-4475219

\gvknw-Kv, em_v, FIvktd
kn.-‰n. kvIm≥

]T-\m-\-¥cw {]apJ Bip-]-
{Xn-I-fn¬ 5000 cq] ̨  6000 cq]
hsc ssÃ∏-t‚m-Sp-IqSn ]cn-io-
e-\hpw tPmenbpw e`n-°p∂
_n.-F-kv.-F-kv. AwKo-IrX
tImgvkp-Iƒ. AUvan-j≥ XpS-
cp-∂p.
Ub-d-IvS¿, sk‚v tacokv C≥Ãn-
‰yq´v Hm^v \gvknwKv & ]mcm-sa-Un-
°¬kv, ]≈n-°-h-e,  Ipd-hn-e-
ßm-Sv, tIm´bw ̨  686 633

Ph: 04822-230306 (O)
9447409728, 7306792704

K2206-473341
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�
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��������
����������

Kh¨sa‚ v ^okn-s\-°mƒ
Ipd-hn¬ kmº-Øn-I-ambn
]nt∂m°w \n¬°p-∂-
h¿°pw D]-cn-]-T-\-ku-Icyw

�����������			
K2207-476119

C{µ-{]-ÿw tKmƒUv
I-Ωo-j-\n√m-sX kz¿-Ww
ho -s≠-Sp -Øv hn¬-°m≥
k-lm-bn -°p∂p. Pn√-I-fn -
se√mw F-Iv-kn-Iyq-́ o-hpIƒ.
9746811196
9847301158

K2207-476118

kz¿Æw

tIm-´b-Øv
]m-cm-sa-Un-°¬

 Un{Kn & Untπma tIm-gv-kp-
I ƒbp-.Pn.kn Aw-KoIr-Xw

em_v, tdUn-tbm-{K^n, F-
Iv-kvtd, kn.Sn, Fw.B¿.sF,
U-bm-en-knkv, Hm-∏-td-j≥
Xn-b-‰¿ sS-Iv-\oj≥, C.kn.
Pn, \-gv-knw-Kv A-kn-Ã‚ v,
^m¿a-kn am-t\-Pv-sa‚ v.

bp-Wn-°v tImfPv
tIm-´-bw Su¨

9037862528
K2206-472582

B-e-∏p-g, tIm-´bw, ]-Ø-\w-Xn-´,
C-Sp°n, aq-∂m¿, I-´∏-\. cm-{Xnbpw
]-Iepw Pn√-bn¬ F-hn -sSbpw
Ip-d-™ sN-e-hn¬.

9207834133

sk]v-‰n-Iv Sm-¶v ¢o-\nwKv
]p-Wymf≥

Ph: 9846334133

K2207-476117

sk]v‰nIv Sm¶v

acnb sk]v‰nIv
Sm¶v ¢o\nwKv

91 88 17 57 16

tªm°v, sabn‚-\≥kv
Pn√-bn¬ Fhn-sSbpw.

]Iepw hrØn-bm-°p∂p.
85 89 09 94 82

K2207-476120
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BELTHANGADY,

MANGALORE, KARNATAKA

_¬Ø-ßmSn ItØm-en° cq]-
X-bpsS Iogn-ep≈ ÿm]-\-
Øn¬ GNM tImgvkn-te°v
AUvan-j≥ Bcw-`n-®n-cn°p∂p.
kz¥w tlmkv]n-‰¬, s]¨Ip-
´n-I-fpsS tlmÃ¬ Imº-kn-\-
IØv, tIcf `£Ww, ae-bmfn
amt\-Pvsa‚ v/Sot®gvkv, FUyq-
t°-j≥ tem¨ kuIcyw, kz¥w
]co£m sk‚¿, hnip≤
Ip¿_m\ Imº-kn-\p-≈n¬
F√m Rmb-dm-gvNbpw.

9141415631
K2208476326

hnZym-`ymkw/D]-cn-]-T\w

A\p-{K-l-kva-cW

D]-cn-]-T\w

amXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

amXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

amXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

A\p-{K-l-kva-cW

K2208-476331

amXyp & ^manenamXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

A\p-{K-l-kva-cW

amXyp & ^manen

K2208-476331

amXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

amXyp & ^manen

A\p-{K-l-kva-cW

K2208-476331

\jv-S-s∏´p
F-s‚ D-S -a -ÿ-X-bn -ep≈
KL 33 B 6047 ape Hm-t´m-dn-£m-
bpsS RC _p°pw a-‰v tc-J-
Ifpw \-jv-S-s∏´p. Uyq-πn-t°-
‰v F-Sp-°p-∂-Xn-\v ]-cm-Xn-bp-
≈h¿ 15 Zn-h-k-Øn\-Iw N-ß-
\m-ticn JRTO ap-ºm-sI ]-cm-
Xn \-ev-tI-≠-XmWv.

c-ho-{µ≥
tIm-´-∏-d-ºn¬

^m-Øn-am-]p-cw ]n.H.
K2208-476329

hn. bqZm-«o-lm-bpsS s\mth\
anin-lm-bpsS kvt\ln-X\pw hnizkvX
Zmk-\p-amb hn. bqZm-«o-lmtb, G‰hpw
IjvS-s∏-Sp∂ F\n-°p-th≠n At]-£n-
°-Wta. bmsXmcp klm-bhpw ^e-kn-
≤n-bp-an -√m-sX-h-cp∂ kµ¿`-Øn¬
G‰hpw Xzcn -Xhpw tKmN-c-hp-amb
klmbw sNøp-∂-Xn\v Atßbv°v hnti-
j-hn-[n-bmbn In´n-bn-cn-°p∂ A\p-{K-
lsØ Aßv D]-tbm-Kn-°-Wta. Fs‚
F√m Bh-iy -ß-fnepw hninjy
(Bhiyw ]d-bpI) Atß klmbw
Rm\-t]-£n-°p∂p. `mKy-s∏´ bqZm-«o-
lmtb, Atß Cu A\p-{K-lsØ
Rm≥ kZm Hm¿°p-sa∂pw Asß
kvXpXn-Isf temI-saßpw Adn-bn-°p-
sa∂pw Rm≥ hmKvZm\w sNøp∂p.
BtΩ≥. (Cu {]m¿∞\ Znhkw 9
{]mhiyw  sNm√pI. 8 Znhkw XpS¿®-
bmbn sNm√n-bm¬ GXp-Im-cyhpw
km[n°pw. 10 Znhkw XpS¿®-bmbn
sNm√n-bm¬ AXv Hcp-\mfpw k^-e-am-
Im-Xn-cn-°n√.

en\n tPmk-^v, Be-∏pg
K2208-476310

A\p-{K-l-kva-cW
hnip≤ bqZm-«o-lm-bpsS
a[y-ÿ-X-bm¬ D±n -jvS-
Imcyw  km[n-®-Xn\v A\p-
{Kl-kva-c-W.

t]mƒ sI. Ip©-dnb
N°me I≠-Øn¬∏-dºv

Im™n-c-∏≈n

K2208-476319

A\p-{K-l-kva-cW
hnip≤ bqZm-«o-lm-bpsS
a[y-ÿ-X-bm¬ D±n -jvS-
Imcyw  km[n-®-Xn\v A\p-
{Kl-kva-c-W.

t]mƒ sI. Ip©-dnb
N°me I≠-Øn¬∏-dºv

Im™n-c-∏≈n

K2208-476319

A\p-{K-l-kva-cW
hnip≤ bqZm-«o-lm-bpsS
a[y-ÿ-X-bm¬ D±n -jvS-
Imcyw  km[n-®-Xn\v A\p-
{Kl-kva-c-W.

t]mƒ sI. Ip©-dnb
N°me I≠-Øn¬∏-dºv

Im™n-c-∏≈n

K2208-476319

(Xm-a-kn-®-Xn\v £am-]-Ww)

Hcp hnizm-kn, am\-Øq¿

A\p-{K-l-kva-cW

K2208-476321

A\p-{K-l-kva-cW

Hcp hnizmkn
InS-ßq¿

K2208-476315

A\p-{K-l-kva-cW

A\p-{K-l-kva-cWsaUn-°¬

Ownership Certificate
Certified that the building
bearing No. 573/ in ward 1 (Old
No. 195/ in ward 12) is owned
by the following person/s as per
the Assessment Register
maintained in Kumily Grama
Panchayat. I Prema Das K.J.
(Kunnelparampil, Anavilasam,
Kumily, Chenkara P.O. 685533)

K2208-476323

B[mcw \jvS-s∏´p
Fs‚ amXmhv h¬k-Ω-bpsS
t]cn-ep≈ 1984-se 2677-mw
\º¿ B[m-c -Øn -s‚bpw
AXns‚ ap∂m-[m-c-amb 1975-
se 1149-mw \º¿ B[m-c-Øn-
s‚bpw Ak-ep-Iƒ \jvS-
s∏´p. Sn B[m-c-{]-Im-c-ap≈
hkvXp kw_-‘n®v B¿s°-
¶nepw X¿°tam Ah-Im-
itam _m≤y-Xtbm Ds≠-
¶n¬ C∂v apX¬ 15 Znh-k-Øn-
\Iw Fs∂ tcJm-aqew Adn-
bn-t°-≠Xpw A√m-Ø-]£w
Sn B[m-c-ß-fpsS AS-bm-f-k-
lnXw ]I¿∏v XpS¿ \S-]-Sn-
Iƒ°v D]-tbm-Kn-°p-∂-Xp-
amWv.

F∂v, sPbvtam≥ h¿°n
Ce-™n-°¬

Mob: 9645660555
K2208-476311

dnb¬- F-tÃ‰vhfhn & Iº\n

NOTICE
Notice is hereby given that
Share Certificate No.1310, 375
shares with Distinctive no.s
115385446-115385820, Folio no.
G003244 held in the name of
my deceased husband George
Thomas have been reported lost/
misplaced. Whoever receives
the same send it to:

Leena George,
Elemthottam house ,

Edappady P.O.
K2208-476324

NAME CHANGE
I, Celesta Varghese, holder of
Passport No. J 4054589 do hereby
change my name to CELESTA
MARIA VARGHESE as per my
Aadhaar No. 5832 7382 0831 for
all purposes. I aslo undertake to
effect the change in all my other
public documents.

K2208-4763245

hmb-\-°m¿  {i≤n-°m≥
Cu Zn\-]-{X-Øn¬ {]kn-≤o-I-cn-°p∂ ]c-
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